
 

Misc.(Bail) Case No. 278/2021 
 

 
03-09-2021   Seen petition No. 871/21 filed u/s 439 Cr.P.C. by one 

Amir Hussain seeking bail for accused Md. Abdur Razzaque, in 

connection with Tezpur PS case No. 1676/21 u/s 468/419/471 of IPC, 

corresponding to GR Case No. 2706/21.  

   Learned lawyers for both sides are present. Case diary 

as called for has been received.    

   I have gone through the contents of the case diary.  

   Learned lawyer appearing for the state submitted that 

there is a strong prima-facie case made out against accused for 

commission of offence of cheating, forgery and using forged 

documents as genuine etc. Therefore, learned lawyer for the state 

opposed the bail prayer.    

   On the other hand, learned lawyer appearing for the 

accused submitted that accused is innocent and he has been falsely 

implicated in the case. During investigation no such credible 

materials have been collected against accused for the commission of 

the alleged offences. Moreover, accused has been in judicial custody 

since 12-08-2021. As such, there is no need to detain him further in 

judicial custody for the purpose of investigation. Therefore, it is 

submitted that accused may be released on bail.     

   Having heard the learned lawyers appearing for both 

sides and on perusal of the contents of the case diary, it transpires 

that accused is deeply involved in issuing fraudulent “Adhar Card” to 

innocent citizens by preparing fraudulent Adhar Card, thereby 

cheated the common people in lieu of getting undue advantage. As it 

appears, accused not only prima-facie appears to have committed a 

crime but also involves in the process of destruction of our very 



 

system on which our society is based. He also destroys the 

confidence of people in the system and also shown thumb to an 

institutional basement and such dare devil act of accused prima-facie 

cannot be appreciated.  

   So, given the seriousness of the matter, this court is not 

inclined to grant bail to accused Md. Abdur Razzaque. 

   In the result, the bail petition stands rejected.     

  Let the case diary be returned in sealed cover.   

   The bail application is accordingly disposed off.  

    

 

 
                              (C.B. Gogoi) 

       Sessions Judge,  
                              Sonitpur,Tezpur. 

 

 
 

  
 

  

 

 
 

 


